
RES PQ'JDENTZ :— Secretary, Deptt. of Teleconnunicat ion,NDelhi 
and another. 

T. 	 - 

10 	 Sri.M.S.Mandaramu,Advocate, 
. 	No.27,First Main Road, 

Chandrashekar Complex, 
First Floor,Gandhinàgar, 
B.angalore-560 009.. 

2 - Sri.G..Shanthappa, 
Addl..Central Govt.Stng.Cosel, 
High Court Bldg,Bangalore-1. 

- - 	- - 

-' 

-- - 
in Su'eci- 	

ep "s f the Order- passed by the Central Adminjstrat lye Trj.h 1, Bga1r. 
--xx— 

Please find enclesed herewith a copy of the PDER/ 
STAY DER/TER ORDER/ Passed by thi 

Tribj-1 iz th above 
mentioned PPlication(s) 	

r1i

on 	flOQ_9411 ... TSSU .. ..... 

	

/ 	. 	I DERJFy REGISTR 
/ UljIJ)ICIpJ.. BRANCHES. 

gm* 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
I BANGALORE BEICHiBANCALORE 	. 

APIJCATION N0.795/1994 

DATED THIS THE SIXTH DAY OF SEPTEMBER, 1994 

Mr. 3ust ice P.K. Shya.sundar, Vice .Chaizuñ 

5t. 3enakj C.H.. 	 • 
W/O. Let. Balakriehna Cowda 
Green Garden cross Road 
Beitharigedy 
Dakehina Kenned. District, 	, ...... App.icant 

(By Shri M.S. Anaridaramu, Advocate) 

- 	 Vs. 

Is The Union of India 
represented W its Secretary 
to Government 	 / 	 S  

Department of Telecommunications 
Sanchar Bhavan, New Delhi. 

Department of Tsl•communicationa 
-telecom District, old Kent Road 

Mánalor.r 575 001. 	 ...... R.epondente 

sy. siri Go Shanthappe, Advocate) 

ORDER 

(iii. 3ustice P.K. Shyamsundar, Vice 
Chairmen) 

—=cEr-=• = 	 He!rTd Shti M5. *nandaraiu,lèarned counsel for 

v-c- 	 I 
- 

and the same is taken on record. 	] 

2 • 	The applicant is the widow of I Casual Mazdoor 

who died after he was conferred with temporary status but 

admittedly before his services were raalariaed. Although 

the man worked as a Casual Plazdoor since 16.8e1992, he was 

able to secure the temporary status with effect from 1.10.1989 



/ 
/ 
I 

'I 
- 	-. 

and while he was working at the temporary Atatus acquir.d,S 

he unfortunately died an 15.4.1993. There is no disputs 

about that when the men died he had been conferred only with 

temporary etatue and was not regularly ebsorbei. The widow 

eftir the death of her husband made an application seeking 

Pneionary benefits. The Department wide Anneur..-1 dated 

4.6.1993 endorsed that in the instant àase her husband having 

died before regularisation and when he was still a Casual 

azdoor who had acquired only temporary status, the pension 

rules does not permit granting her any pensionary benefits. 

Had only the man been confirmed or ragularised, the applicant 

	

would have got some kind of pensionary banefita • But 	- 

unfortunately, he appears to have died before he could be 

regu]arieed. In that situation the department regrets its 

inability to eccda to the widow's request for pensionary 

benefits but instead had off.red to employ either the widow 

or somebody from the family on compassionate grounds. I an 

told that the app] icant has since secured an appointment in 

the Sericulture department and is right now gainfully 

- employed. In?àct the situation as far as eha Is concerned 

.'---' 	is notesdtwould have been otherwiss. But her 

prayar for pensionary benefits could not possibly be 'granted 
4 	• - 	. 

' 
1 4 

- .- 	// 

benefits is held to be Untenable. 

TRUE Copy 30 	 for the reasons mentionad aforesaid, this 

application fails and is dismjased. No costs. 

Seti6n' Office,' 
 tUntral Administr&tjve TribuflOt,-) 

 
Beng 	 (KyIJpJR) 	

( - 	 &ore Bench 
Bangalore 	 VICE CHAIRPIAN 

in view of the pension rules not permitting the same. In 

that view of the matter, this application seeking pensionary 

T 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH:BAPJGALORE 

REVIEW APPLICATION Nfl,5195 IN 

=INAI APELILfiTInN  N0.795/1994 

DATED THIS THE SEVENTH DAY OF MARCH,1 995 

MR. 3USTICE P.K. SHYAMSUMAR, VICE CHAIRMAN 

Smt. 3anaki C.H., 
/o. Late Balakrishna Gowda 
Green Garden Cross Road 
Belthangady, Dakshina Knnada 
District. 	 •••• Applicant 
(By Advocate Mr. M.S. Anandaramu) 

Vs. 

1 • The Union of India 
represented by its Secretary 
to Government, Dept. of T81e-. 
communications, Sanchar Bhavan 
New Delhi. 

2. The Deputy General Manager 
I Dept. of Telecommunications 

Telecom District, Old Kent Road 
P2angalore 	575 001. 	 .•.. Respondents 

0 R 0 ER 

I 	

. I have considered this application 

made for a review of the order passed in O.A. No.795/1994 

disposing it off on merits on the 6th September, 1994. 

The applicant herein is also the applicant in 

the original application out of which this review 

application arises. The applicant is the widow of 

a deceased employee who 0n the date of his deab was 

nothing more than a casual employee. However, when 

he acquired the temporary status the man unfortunately 

djed'with the result the review applicant, widow of 

the deceased employee was held not entitled to any 

family pension on the ground that the quondam 

employee was not a substantive appointee. It is on 

the aforesaid ground the O.A. came to be disposed of 

by being djsmjsgd 



2. 	 It is also to be noticed that the 

review applicant had been given an appointment on 

compassionate grounds only for the reason 

that the lady could not be given any ramily pension 

by virtue of not being eligible tor the same. 

Uhile dismissing the O.A. it was held that the 

quondam employee not having been confirmed regularly 

in service, his dependent was not entitled to any 

family pension. However, the review applicant has 

now relied on a decision of a Single Judge of 

the Karnataka Administrative Tribunal in Ramakka Vs. 

State & Another (1994 KSLJ 648). In that case the 

question for consideration was whether the wife of 

as the dependent of an employee appointed on 

probation and who had completed one year of qu3lifying 

service was entitled to the benefit of a pension 

or not. It has been held therein that since the 

husband was on probationat the time of 

his death the man having completed 

one year's service, treated as qualifying service 

for purpose of pension under Rule 228 of the K.C.S,RS, 

the applicant was entitled for family pension. The 

case herein is distinguishable as the Rules For 

grant of family pension herein being different, the 

petitioner thus derives no assistance from the 

decision cited above. This being the only point 

raised for consideration in this review application, TRUE COPY 
it stands rejected without notice at the admission 

stage. 
ST Wint ap 

entraJ Administrative Trfb? 
aang&oro Bencj 

Bangalore 
ti-'.ic. 	Ytr1 -uNJMr) 

VICE CHAIRrIAN 


